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Per Ms. Bidisha Banerjee, JM:

Heard both at length.

We noticed that on the earlier occasion ld. Counsel for applicant was

granted liberty to file an MA to seek condonation of delay in preferiing the OA.
3. Today, Id. Counsei for respondents points out that no application to that

- effect has been filed by tive applicant.

4, Accordingly, the OA is dismissed on the ground of delay.
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